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SHRI NIREN GHOSH : I.s Dar­
jeeling a prohibited place? 

SHRl KHURSHEED ALAM KHAN: 
There is no restriction about Dar­
jeeling. 

SHRI SOMNATH CHATTERJEE : 
Foreign tourists are permitted to go 
to S rinagar and everywhere, but not 
to Darjeeling, the only hill station 
in West Begal. This is hampering 
tourist flow. It is the only hill sta­
tion where a permit is necessary for 
foreigners. 

SHRI KHU RS HEED ALAM 
KH N :  This is a matter to be taken 
up with the Home Ministry. We have 
already taken it up, and we have 
a lready expressed our opinion to the 
Home Ministry. We ,aid, "Yes; do 
it.'' But, then, when it is a matter 
of security, they have to take the 
decision 

DR. V ASANT KUMAR PANDIT Will the Minister inform the House 
whether PATA have sugge. ted the 
drawing up of package programmes 
containing Temples and Monuments 
or India , Forests and Wild Life of 
India, Dances and Music of India and 
several otlier subjects, to be sold in 
ad ance in foreign countries with the 
aid of various foreign travel a aencies 
which are o·perating al l  over the 
world?  What happened to  that sug­
gestio made by PATA? Have we 
gone ahead with it? How much pro­
gress has been achieved ? 

SHRI KHURSHEED ALAM 
KH AN: We have taken not of the 
suggestion ; and as far as possible, we 
are trying to provide promotional 
effort through the media as well as 
by documentaries and by providing 
necessary l iterature .  Besides, we also 
arrange India Evening meetings with 
the ravel agents. And we invite the 
travel agents to come to India and 
see, and stay as our guests, on hos· 
pital itv basis. All these efforts have 
shown some results ; and I am quite 
confident that with sustained efforts 

w will be able t� attract mo.re 
tourists to this country. We have 
worked out a number of paclqlge 
programmes in collaboration with 
Air India, Indian Airlines and Rail­
ways. They are all available and 
they are being offered to the tourists. 

I. T. ruµds in Ahmeda.bad 

* 374. SHRI RAMJIBHAI MAVANI: Will the Minister of FINANCE be 
pleased to lay a statement showing: 

( a) whether Income Tax authorities 
have made raids and searches of some 
businessmen, industrialists and busi· 
ness houses on 1 1  October 19'82 at Ah· 
medabad and have sealed �1:so some o·f 
the offices of the said businessmen, in· 
dustrialists and business houses ; 

( b) i"t so, the reasons for such raids 
and searches ; 

( c )  the details of incriminating and 
i llegal materials/gold ,  silver, unaccoun.. 
ted money, documents movable _and 
immovable property a�d other things 
fund there ; 

(d ) what action has been taken ag­
a,nst thos involved therein and the 
particulars of the parties, persons an 
others involved , and 

( e) i.he details of other raids and 
searches made in Gujarat from 1 June 
to 1 5  October, 1 982?  

THE MINISTER OF SATE IN THE 
MINISTRY OF FINANCE: ( SHRI PAT­
TABHI RAMA RAO) : ( a )  to ( c ) : Con­
sequent upon the receipt o'f infor.ma­
tion, Income-tax authorities searched 
the residential and office premises of 
Dr. Prashant S.  Shah ot Ahmedabad 
on 1 1 th and 1 2th October, 1 982 .  No. 
valuables were seized. The 'Search re­
sulted in the sei,zure of some papers 
and documents which are under secu .. 
rity. One bank locker was sealed. 

(d) Appropriate action under the 
Income-tax Act and other ·Direct 
Taxes �cts will be taken� 
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(e) During the period from 1-6-82 
to 1 5. 10. 1982 37 searches were conduc­
ted in Gujarat. Having regard to large 
num�r of cases, it is not practicable 
to give the details of all the searches. 
However, if the Hon'blt Member 
desires to have information in a speci­
fic ·case, the same will be furnished. 
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saru PATTABHAI RAMA RAO: 
The information received was that a 
pa,rticular gentleman had sold a flat in 
Bombay, and given a vtry low figure 
ana subsequently the 'Directors of a 
Private Company h ad used in the 
Gujarat High Court saying that he had 
sold a particular flat for Rs. 25 lakhs 
whereas he had shown the price as 
Rs. 5.751 lak.hs. So, 1n the court itself, 

they had filed a suit that he had sold 
it for Rs. 25 lakhs. Actually, our  De­
partment has enough information to 
show that the1'e is plenty of black-

money. 
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SHRI PATTABHAI RAMA RAO: 
There are 37 searches which were con­
ducted in Guja rat. If it is in the 
whole of India, then there are several 
more. Out of 37 searches, if the hon. 
member wants  to know about a parti­
cular case, I can send the information 
to him. But it is not possible to give 
information in respect of all the 37 
cases . It will take time. 

PROF. MADHU DANDAVATE :  I 
would like to know from the hon .  
Minister whether i t  is a fact that Shri 
Sanjay Dalmia of the Golden Tobacco 
Company has violated the Central Ex­
cise Act as well as the Foreign E:x­
thange Regulations Act and actually ha'S evaded crores of rupees of the 
Central Excise Duty of the 'Golden 
Tobacco Company. As a result of num­
ber of raids conducted by the Centr�l 
Excise Department a11d after the raids 
were conducted, is  it a fact that Mr .  
Sanjay Dalmia contacted the Finance 
Ministry and tried to pressurise the 
Minist ry to see that further raids and 
investigations were stopped? Is  it true 
that on 3rd October in the evening ... t 
s ix  O'clock, the cen'tral Exclse Dep�rt­
ment was contacted and they were 
given instructions not to carry on the 
raids and investigations further? 

THE MINISTER OF FINANCE 
(SHRI PR'.ANAB MUKHERJEE.) : This 
question relates to the Central Excise 
and the question asked was about the 
direct taxes. The hon . member knows 
that almost everyy day, some raids 
take place in some parts of the country 
and the number goes to thousands. For 
instance, last year, we conducted more 
than 4,800 raids. If the hon .  member 
is interested in a particular case he 
will have to give a specific notice ' for 
that and I will live the information. 
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But only one point I can clarify . So 
far as raids, searches and seizures are 
concerned, the Ministry never inter­
feres, and even if the Ministry inter­
fere, the officers do not listen because 
these are their statutory powers and 
they exercise these statutory powers, 
and once it is set in motion, the law 
will takge its own course of action. 

PROF. MADHU DANDAVATE :  I 
seek guidance from you. He says, this 
is a specific case and he will have to 
enquire into it and give the informa­
tion. I want to point out to You that 
under some other rule, I had already 
-sent to you a numb r of documents 
regarding Sikand Construction Com­
pany, the amount ot tax s that they 
have evaded and the fraud that they 
have committ d . I sent you photostat 
copies of the documents. but we do not 
receive any respons either from your  
office o r  from the  F.inance Ministry. 
Then bow do we function? 

MR. S.PEAK R: We immediately 
take action. 

PROF. MADHU DANDAVATE: You 
do i t. but what is the re ponse? I n  
'f h  case of Prime Minister, I gave 1 1 5 , 
but no r ply has come from them. 

MR. SPEAKER: Reply v,r i l 1  be there 
Give me the documents.  I will look 
into it .  

l?ROF. MA'DHU DANDAVATE: In 
the ca'S of Sikand Construction corr_­
pany ,  I sent you the do cum nts. 

MR. SPF.AKER : I will look into it . 

SHRI K. MA YATHEVAR:  The Cent­ral Governm nt throughout  India ar� 
takino- stemaction tor collecting petty 
lo"ns 

0

from th . farmers and petty shop­
kenpers. The Government do not sym­
pathise for common human bei�gs es­
pecially the middle class peoole or :ar­
mers in the rural areas regarding the 
-collection of Government debts, 'Society 
loans and ,banks loans, whereas accord­
ing to the latest reports of the econo­
mists of the country. transact.ions in 
black money to the tune of Rs. 35,000 
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crores tak place. The black money 
holders smugglers and hoaders are 
running a parallel Government. There 
are actors and actresses in the country 
who evade taxes in this country. 
There js also a Chief Minister from 
whom about Rs. 28 lakbs are due to­
wards arrears of income tax and t here 
i':5 also another actor, Hema Malini . . . .  
( Interruptions )  

DR.  SUBRAMANIM SWAMY: Ac­
tr  SS.  

SHRI K. MAYATHEVAR:  Mr. 
Swamy's close friend. 

DR. SUBRAMANIAM SWAMY: She 
is not my close friend. 

SHRI K . MAYATHEVAR:  About 
R . 82 lakh� are due from her. 

.'.VIR .  SP AKER : Are you interested 
1 n  ac ors,  or actresses, Swamyj i ? 

DR .  SUBRAMANIAM SWAMY: I 
h ::1ve ne\·e r  met her. 

SHRI K. :vIAYATHEVAR : She is 
co::ning from the ·same pla c ns  Mr. 
Sw amy. That j. why h� c laime,j a re_ 
Jat i.onship. 

Thercfo: , I want to  know ,vhether 
t he Govcrnm nt will coll ct ::ill  the 
lu  s and a rrt.ars of income-tax pend­

in..,.  for 1 5 years from M. G. R . �.nd 
Tiema MaHni and from other i ndustri ::i­
li�t . . . .  (Jnternlptio1 1s) 

MR. SPEAKER :  I do not allow this. 

3ERI  K . MAYATHEVAR : Chier 
Ministers , smugglers and hoadcrs, bi& 
monopoli'3ts owe huge sums of i ncome­
tax. ( Interruptions) . 

MR'. SPEAKER: No,w, what is the 
question? Come t0 the question.  

SHRI K .  MAYATHEVAR : I want to 
know to reduce the inflation ( Inter­
riiptions ) 

MR. SPEAKER : What is the ques­
tion? I want you to put the question. 
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SH.Bl :K.. MAYA.HEVAll: What are 
� ,_. taken to collect the lonl 
Pft4lnc aneara of kt,com.e-tax trom 
Chief ,Ministers, actors and othen; and 
to reduce inftation? 

DR. SUBRA.MANIAM SWAMY: 
tlince when is Hema Malini inflated to 
reduee inflation? 

SHRI K. MAYATHEVAR: He is a 
close friend. He knows better. There­
fore, I want to know the steps that are 
taken by this Government to collect 
the long pending arrears of income-tax 
running into crores of rupees from big 
lndustriali'sts in tbls country who are 
cheating the Government and the peo­
ple. 

SHRI PRANAB MUKHERJEE: So 
far as the realisation of arrears are 
concerned, we take aU steps to recover 
the arrears . . . .  ( Ifl.terruptiona) includ­
ing from Hema Malini. 

MR. SPEAKER: They are much 
more interested in actresses. 

SHRI SUNIL MAITRA: You men­
tioned 4,800 searches and 'Seizures. Out 
of these 4,80 . . . . (Interruptions) 

MR. SPEAKER': Naw an actor from 
West Bengal . . . .  

(Inte1'Tuptions)  

SHRI SUNIL MAITRA: Out of  these 
4 800 searches and seizurse, how many 
p�secutions were launched? Out of 
the prosecutions how many convic­
tions were made'? 

SHRI PRANAB MUKHEJR.JEE: Then 
number of raids is 4.282 and the num­
ber of p;rosecutions is 390. On an ear­
lier occasion I explained why the num­
ber Of prosecutions is less. As far as 
the number of convictions .. is concern­
ed, I do not have any figures with me. 

SHRI SATYASADHAN CHAKRA­
BORTY: No convictiom! (111teffup­
tieu) 

SHRI PRANAB MUKHERJEE:. You 
can ask Mr. Somnath Chatterjee abOut 
the number of convictions. 

(lntcrruptioa4) 

SHRI SOMNATH CHATTERJEE: ! 
do not deal with 'SUCh cases. 

MR. SPEAKER: Yes, Mr. Hiralnl 
Parmar? 
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MR. SPEAKER: This is a wild goose­
chase. 

SHRI PRANAB MUKHERJEE: I can 
give the total figures, about which the 
hon. Member is mentionint. The ac­
tion taken is not merely that we prose­
cute them. One of the major tbin&s 
is to impose the tax aS'Sess the valua· 
tion and see what should be the tax­
rate and the quantum of tax alld then 
we take action to recover the taxes.. 
These are all part of the action taken 
programme. It the hon. Member is 
interested in the total number, I can 
aive. But unless he gives a specific 
ca'Se it is not posslble to give details. 

MR'. SPEAKER: He is just puttina a 
questjon. 

Shri Manmohan Tudu. 

Replacement of TI}ayanta tank 

375. SHRI MANMOHAN TUDU-: 
Will the Minister o'! DEFENCE be 
pleased to state : 

(a) whether Government has a 
proposal to develop a main bettle tank 




